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IN THE CENTRAL ADMINISTRATIVE TRIBUNAI.

NEW BOMBAY BENCH

YOUAK XN _ 198
T. A. N°-4O/88 L

DATE OF DECISION _ 283641991

Baliram B.Kamteke | Petitioner

Applicant in person . __Advocate for the Petitioner (s)

Versus

The Chairman, Post and Telegrathespondem
Board, viz.Director Gen,of Post & Tel.,New Delhi

Mr.Ramesh Darda Advocate for the Respondent ()

. CORAM

The Hon’ble Mr.  P,S,CHAUDHURI, Member(A) ' N

¥ The Hon’ble Mr.

D.SURYA RAO, Member (J)

Whether Reporters of local papers may be allowed to see the Judgement ? y&)
To be referred to the Reporter or not ? ' \/eg
Whether their Lordships wish to see the fair copy of the Judgement ?

Whether it ﬁeeds to be circulated to other Benches of the Tribunal ?
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'BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, CAMP AT NAGPUR,

TR,APPLICATION NO,.40Q/88.

Baliram B. Ramteke,

56/A, Kasturba Nagar, .
Bhopal -~ 462 024, , : .+ Applicant.

v/s.

1. The Chairman,
Post and Telegraph Board,
viz, Director General of Posts,
. and Telegraphs, Neu Delhi, .
Dak Tar Bhavan, New Delhie1;~

2. The Post MasteB Generzl,
General Post Office, :
BHOPAL (MADHYA PRADEaH) S " .. Respondents,’

Coram : Hon'ble Shri D. Surya Rag, Member {J)
| Hon'ble Shri P.S. Chaudhuri, Member (a).

’ .Appeafancés:

'AlelCant in. person.

Mr,Ramesh Darda Darda for
- Respondents.,

JUDGEMEE\;T - o ) o DATED.QS 6. l??l

~§ Per : Hon’ble ShrL P.S. Chaudhurl, Member (A) Q

.~

)'This‘appiication-has come to the Tribunal by

uay of transfer from the Nagpur Bench of the Bombay High
"Court in, terms OF its order dabed 21 7 ,1988 on Writ Petiti an

'No.2467/79'uhlch was filed before lt:an23.7.1J79" In it the

petitioner'(applicant) uho'uas udrkiho as Superintendent
of Posts, Postal Store Depot, Nagpur is chal‘englng the All
? ¢

India Select LJ.st of Superintendent of Post Offices, Group.B

:dated.27.4.1979 which does not contain his name,

26 The appllcant helonqs to a Scheduled Caste., He

was app01nted as a Clerk in the Post and Telegraph Department
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in the then Madhya Pradesh in 1951, By order dated

19.6,1958 he was posted as officiating Inspector of Post

Offices (for short IPO), Ambikapur. In the seniority list

as on 1.7.1972 of IPOs, etc. who passed the Inspector's
examinatioo,held upto 1957, compiled in accerdance with the
provisions 8f the recruitment foles'for appointment to Postal
Superlntendent's Service, Clase Il, the applicant was shoun
at S1, No 229, The post of.IPO is the feeder cadre for

posts in the Postal Superlntendent's Service, Class II,

Uhlle the appllcant was working as IPD at Chindwara, where

he had been transFerred the post of Assistant Superlntendent
(HQ) was sanotloned For Chlnduara Postal Division in June,
1974, The apolioant being'toe.seniormost IP0 available on

that Division was posted against this post as ASP. (HQ),

.'Chindwara\oorely on ad hoc and local basis as a temporary

measure till‘Circle arrangements‘could be made in that

‘behalf, In the meantlme, the applicant camé up for

con51deratlon for promotlon to the past of HSG II (1PO Llne)
on Circle basis and by order dated 177 1974 he was posted

as Postmaster (HSGlII)! Shahdol. The applicant uasd

considered along ulth other officials.For promotion to

HSG Ced;e by .the Departmental Promotion Committee (for
short,DPC.) which met on 23,8,1972, The recommendation

in respect of him was kept in a sealed cover as a disciplinary

case was pending against him at that time. 0On finalisatioD

- of this Case-(uhich ended in a penalty of *Censure!) byoorder

dated 30.8. 1974 he was promoted to HSG and posted as ASP (HQ)

Bhopal and assxgned seniority above Shrl D.P. Shrivastava.

«The appllcant Was also considered along with other officials

for promotion to the Postal Superlntendent s Service, Class II

by the DPC ufiich met on 24 and 29,12,1972, The officials uho
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ﬁﬁund a place in the éelect panel prspared by this DPC
were either senkor to'the.applicant or received a higher
assessment .than the appliéant. The applicant was again
'éonsidered for the Postal Superintendent's Service, Class

II by the DPCs uhich met December, 1973 and September, 1975
but on both théée occaéépns he was assessed as béing not

yét Fit for promotion, ‘Houwever, on 18.9.1975 the applicant
was prombted to‘aApost in the Postal Superintendent's Service
Group'B onbpurely ad hoec basis by way oF,Circlelarrangement.
By ordef dtd; 22.9.1978 he_ués éllobedlto cross the first
'EFFiciency Béf ip’the Group B scale of Rse650~1200 with effect
from 1.9,1977, Ahother DEC Qas-held in mérch 1979 to drau
éelectvpanels for promotion against>vaéancies on year to year
. basis fof the 'years 1974, 1975, 1977 and 1978, _It.ﬁay be
'mentloned that there were no vacancies for hq76 The applicant
was con51dered For promotlon for each of these years but could
not find a place based on_his senlorlty/grajlng. It may be
mentioned here\that one Nr.U.K, Dhir who not a reservéd
'cémmunity candidate aﬁd;ﬁﬁ did not find a piace in the. panels
" for 1974 and 1975 did Findffhe pl;ce_in the ﬁanel for 1977,

Thereafter, the impugned select list was issued on 27.4,1979,

3. | Bg{ﬁg-aggrieuedvthe appliéagt Fileb this Writ
petition on 23,7.1979. The respondents‘have%oppééed the
writ petition by filing their return, Ué ha?e heard the
applicént in person and Mr,Ramesh Darda, learned Counsel for

~the respondents,

4, It is the.applicants? contentioh that acéording

to the para 2 (i) of the instructions dated 3.8.1979 issued in

.0.400



TR.40/88,

amplificatioh of the Postal_Superintendents’ Service

_(Group.’B'-posts) Recruitmeﬁt_ﬂules, 1979 it was inépmbent

on the government to prepare thesslect list of candidates,

For_the-poét of Postal Superintendent Group 'B' op the

basis of the ma;ks obtained by the candidate in the

Inspectors’ Examination, The portion of the said instruction

applicable to the applicant reads as Folloué:-

‘%" The marks:obtained by the Inspectors of
- . post offices/IRMS at the Inspector's Examination
will form the basis for determining the seniority
in theréligibility list; officials of the earlier
examinations being senior to officials of
subsequent examinations."

A pla;n readiné ofxthis instruction makes if clear t?at the
applicants? ¢oﬁtention is wholly misconeeived, The instfuction
means that the seniqrity list of IPG's will be prepared'on |
the baSisvo? tﬁe.mgrks obtaine& in. the Inspectors' examiﬁétion.
A perusal oflthe séni0rity.list of IPOs etp; as.on 16741272
shows.thét this is pgecisely‘uhaé has been done. Ve, therefdré

have no-hesitation in rejecting this submission of the

~applicant, 3 ' e - .

4. The.applicants?® next submission was in respect of
' his seéniority qua Mr.¥.K. Dhir, But, as we have already

‘mentioned earlier, Mr.V.K. Dhir. did find a place in the

panel for 1977 whereas the applicaht did not., Hence, ‘this

'submission of the applicant, too,'muét be rejected,

5. "The réspbndents have fairly submitted that in the

select list prépared by the March 1979 DPC the name of one

officer was erroenously included in the select list aa he
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there u1ll he no order as to costs. .

TR.40/88

had erroneously been treated as belonging to SC, This error
was detected soon after aﬁd a Revieuw DPC was convened which
included the name of the applicant in the select list.,

Accordingly, orders regarding his promotion to Postal

‘Superintendents! Service, Group B on regular basis were issued

on 24.6,1979, -

- B "~ . Against this background, it is clear that the

applicant has been earning increments regularly in'Post314

'Superintendents! Service Group B ever since-his appointment

to rhatAcadre, eQen though on adhoe basis, in 1975 and tHat
he has beén regulariy prohoted to the‘Pesﬁal Superintendenps'
Service, GrOUp B by order dated 24,5.,1879. 'In this vieuw of
the matter we.are.of the Oplnlon that thls transferred

application no .lénger surq1ves.

7e "ThiS‘transferred‘app}ication is accordingly disposed

oF‘as ng longer surviving. In the circumstances of the case,

b

//(EZQ\_JAJ\»_4KZ? ;6‘, ?r—4—>gjjzp
P.S. CHAUOHMURI ) T : ( D. SURYA RAD )’
MEMBER (A). . o - MEMBER(3).
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